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Heard Mr,S.B.Jena, Ld, additional
Standi ng Counsgl with regard to M.A.345/04,
filed ny the Respondents, Mr, R,C.Rath
Id, Counsel for the petitioner is peesent. |

By flling this Misec, Application, ®he 1
Respondents have disclosed that they
have withdrawn the impugned order of
reversion dt, 28,6,83 and in support of
the saild statement, he has supplied a <
copy of letter dated 5,2.94 issued by ‘
the Sr. Administrative Officer of the |
Respondent 's department by giving a copy
to the applicant. It has heen sukmitied
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by the Respondents that the O4A.

the above reason has become infructudus,

In consideration of submissio

by both the parties, we dispose of this

O.As as infructuwous. No costs.
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